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& JURISDICTION OF THE TRIBUNAL :
The  applizant declare that e ﬁubject matber of  the

b wWithiin the

ardear againag which she wantes redes

Jurisdiction af the Tribaral AL 1G0l ) (haciis uf} Lhe

Administrative Tribumals b, 1wes, ' : - :

s

3. LIMITATION:

r

Theg app}icamt.furthﬁr daclarss that the applicationg 1

1

17

Withinn  the limitation paeriod prescribed s Section 2i(i)ial - of

the fAdministrative ribunals Aed 1985,

4, FACTS OF THE Case:
€1 It is  respectful by submitted that tﬁﬁ Aapphlicant  was

5

& Subshi %ute i casualbtios LI &

gte. of

regalar Gy roup—i statfd of Frand L maoy Hospital, Lellaguda under the

contral  of the 11ird Respondent herein. ShHe was dssued & Casual

I

Labour Tdenmtity  Dared  with ohoto  a2ffived 4o Cosignify thes

angagamnents as substitute as and Wher reguived, Thus, she servsd

——

for 73 dave in different aspells aecording to the needs  of the

s-Railway Administration. The Jj“lJLde was not g1ven

e
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(FRM Maeting in ﬁhmrtE with the General Planager (R—1 hereing o
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HaFL IR and 171801990 (B Meating Mo.lVIiza) s decision  was

taken and the fat Respondent directed that the mumnuuﬂia;rtbg 1

Madical QDPH( tmert - should hbe taben on live vregistesr for the

Durposes  of rEmengagenent  as  angd  when recired.,  While Marry
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as they were rot aware of the decision asnd the applicent was CHE
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Hospital in different spells like obthers, viz..
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vt enganed for mors than 3
dayvs ot a stretch has no relevanoe 10 the abssnoe of any Law  oF
Fule to thet sffect.

0

I

o

ig further submitted that the applicant’s substitute
. I

’

therefore not for emergensiss as in Train, Acoidents

E23 I

SErvice  wal
or breachss as alleged. Rlv. Board's L .ho EMEYII/7E/0078  dated

AS .4, 1PES6  deals with persons engaged as Casual Labows for  short

durations  like a  week  or 10 davs o for emergencises  like

7
1
i
"
3
i
i
oy
5

]
i

restoration of breaches etc., 185 nobt applicable, The

applicant iw  different in that she worked in vacanoles  for 7o

dave dus to lsave sickness of regulay incumbents working agalnst

where the parbticulas  duration of

ey mananm % sare bl orecd £

. . . . i o -
working  az Substitute at a stretoch is oot contesplated. Fhe
inberpretation  of the sald Rly. Bosard's civouwlar shold be so 0 as

~

to include the aplicant's claim For re-snogagement and contra  is

mig-coneeived  and an ervor of Jedgemsnt by bthe  deoi

1o taking
authority. .00, BM and st Respondent hersin which is thoroughly
gubordinates. There is therefore no propsr application of mind by
the Respondents-Hly. Administration.. and therefore the decision
communicated through the impugned ordse is arbitrary, illsgail and
i ‘ i

Tiaikxle o bs guashed.

It i respecifully scobmitied that. the Respordsois-

Flad lway  Administration agreed to fake  the  names

of  B/8hri.

Fomara

afr and Rajaiah Chamniabh on Live Regilster for sngagement as
Suﬁﬁsitutgﬁ wicle 1étt@r Mo FIMDYE64/ Vel Y dated 26,35, 1994 whersas
the applicant's olaim who h&ﬁfput In et maximum no. of davs
sErvioe,  1.#.,. 73 days after fthem was rot considered which  is
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arbitracy, discrisninatory and vielative of Articles 14 9 14 of

the Constitutiorn oF India, : e
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b. DETAILS OF THE REMEDIES EXHAUSTED:

With  the passing of the ordey a8 communicated by the

Tivd Respovdent throwgh the impugnsd order dat Sl.im.19%4,
2 . C

' 1
despite the jwdgement of the bomthle Tribunal in d.4.Mo.&LO/7%6 To

consider and  disposs  th

]

applicent's olaim] reprassntation
]
according  fo rule, there 1s mo ef¥icanious remedy than to file
frils 0.4, challenging the leogallty and conshitutional validity of
|
the impugned order .

¥

7. MATTE#S NOT PREVIOUSLY FILED OR PENDING WITH REY OTHER QégRT

The apolicant  further declarves #hati-sh& A ‘Huﬁt
previously filed any application, wirld petition or $uiid regarding
the matter in vespect of which this aﬂpliaatimﬁihﬁﬁ pesn  made
hefore any other court or any obther aubthom ity oF any obher Benoh

of  this  Tribunal, nov any such application, Wrig Fetition, or

sui b is pengding before any of fhe

it
8. ‘RELIEF{S5} SOUGHT:

I wigw of the facts smsntioned above tﬁa applicant
prays for the following relief:

it iz respectfully praved that this HQﬁ’bla Tribunal

may b= pleased;

{and o ek asideg Ll imptigned o clens

Ne L FOMD I Ea% /MY, e dated  31.128.1%%6  declaring the  sams 2%

1

arbitvranry, illegal, unwarranted. and frivolous am? in violabion

of Articles i4 & 16 of the Denstitution:
4
(b direct the respondents to btake the spplicant's namns

on live registsr  as done in the cass of  Romaralah L Rajaiah

Channiah and  provide ce-engsagement  in casualtiss  such

!
i
i

leave/sickhness oF vacanoiss caused by novmal waster of  regular
o T'} Pe oy AT W e | W | ] PR A SR 1 e kST q o4 ! M

Group~D staff of Railway Hospital, Lsllaguds, with conseguential
penefite of seniority and out of turn priovity in  reeengagement

DEntade o e v ws s

XM peolls



LMY I A

a304&w§b

=y

= Lo

*;’D’\fax\m RFARLY |

=§13w$ [Etlagen Aue pesssdddns g

shuwamu g PUNE.LSU Al 0f By eae 11 o

SUl AUl

AFTa3A Agedsy op FOUEYHEANMDES

ABMT LBy E g TR AT JEDTREY B4y "0s0

W .
98 AnogE paby CueTETIEN B3ST TosM felRwip

'((56?’?,"/" 230

OUWE T 3 ELg

307 svsed
fepmbe e

BATVY T B OIS -

T W g

ot

.ggunmreﬁﬁiﬂﬂ“!”
N \as

LT HIETA

P 0d 9

193

: EERER L LICEL AW
MAEA TWLE0S LAY HNYE :EH

TS S

dedolid pue 311 W83 BF S4BLA0 S0 LSQRI0 A8

o peseard Bﬁ'pm% Jﬂ”} PEHO0T 80 03 WEJApT

RN L T T §¥ nqm suentrdde syl g0 shHut.a

i
YU uTewn  syi o Tesodsip tedty Burplad

-8 ADueDRA sangng Ao Burgstra Aue ur

~de  myy  ebefuslsd o) sjuspuodsed syl g8,

O AwW TRUNgLLl @70, U0 S84l 1eys paiead e

Apawesl TRIDIENT | HERE DI pPeIJAGl ST 3UeDT

B A0

li@am

A

AROSIMONG A0

CEDT LA S
PnLLL0 BYs

P

e

40 swery o
3 BUWER

e span

s8TTEY

Ll
3 BUS3U0D

ey TdsoN

= Fol@aA

R A B

"/@%Vi) raRg g
“U7b syeq v

aly hz

Trdos @yl Lo
LoD ?3‘4*4"7f1f*
FAMIEEITT

BECILIR g B
AL P L N ¥ TR T Y
THD Butaeiy
B4 GE

BUy e

AETTEB L

BTG T RRONS SR

VIO panea
3 .Ard 8T 31

Tody &gy By

AT twe L

"ON At A T

Tlvda 1t
i

A LON 01

ATD @Yy T

ABLY

ADT S 0

$0 AgzTens

quesnt o

B1d dauygang

fATpagvadea

U004 QIAYMD ANY 41 SY30H0 WIN3LINI *

SRSV D

alyy 4o

S0 Q0 ASDA0 A8yLD Yons

fAnswal jeher

1 -
Elwedal

e pren fg By ApEd AT

Lt~ 21,0

s

T

seeo

R L B EUI DT T

2 pEE

waTd s

A4 ERHGD

BUY AEEUN
Ll
guwab

ALiE B Faw]

-




sou_in CENTRAL RAILWAY ,
qEIAFTE &1 w1aTAG,

- Genera! Manager’s Office
wifs wrar
Personnel Branch
feeque (At %)
Secunderabad (A. P.)

No. P {MD)269/M.,V,/Sub, ~ featw Date ..31lw12409 6
Sm‘t. Ml Vimala’ s

---------- (Thro' _MD/RI/LGD)

Sub: ‘Re-engagement of Substitute Safaiwala -

Medical Department. |

Ref: 'Your representation dt. 1.7.1996,
- X Xae

After perusing the judgment dt. 4-6-1996
delivered by the Hon'ble Central Administrative Tribunal/
Hyderabad Bench, iyour representation dt. 1-7-1996 and
papers avallableon record, the General Manager passed his
orders on 30-12.96 as under:-

"Smt,., M, Vimala was engaged as Substitute Safaiwall

on 7-1-85% -and continued as such for a total period of

73 days in different spells upto 7-9-865 in Sick/Leave
vacancles, There after she was not re-engaged by RH{/LGD,

The Secretary/SCRE Sangh/Medical Branch Tepresented

on 9=-1-92 and further on 17-2.94 to register the names
of CLs/Substitutes who had earlier worked against leave
and sick vacarcles in the Live Register including the
name of the representationist,

The case was examined by CPO/IR and the request of
Secretary/SCRE Sangh has not agreed to.

Thereafter Smt. M, Vimala filed the ake¥e O.A.No.610/96

The Hon'ble CAT/HYB disposed of the 0.,A.Mo. 610-96 on
4,6.96 with a direction that Smt, Vimala may submit a
representation to Res.Mo.l (i,e, GI/SC) for her re-
engagement and if such representation 1s recelived,

GM/SC should dispose of the same in accordance with
the Rules. ﬁ

Smt. Vimala was engaged as Substitute Safaiwali
against the vacancies that arose due to sick/leave

A
]

i



" tained in the sald letter where a Casual Labour who had [

- Dm

vacancies for a short period of 73 days for short duratione
ranging from 7-1-65 to 7-9-85, At no poin;bf time she '
was engaged for more!than 5 days at a stretch. f
]
%
i

In this regard, Railway Board's letter No. E/NG/I11/78/CL/2 ]
dt, 2-4-1986 is relevant. As per the instructions con-

been discharged for want of work or on completion of work t
and whose name hag been deleted in terms of instructions oo
df Railway Boarc, the same can be entered in CL Livg_ﬂggisten;ﬁ>~
However, the Board's ifistructions cortained in theirletter !
dt. 10-12-84, regarding persons engaged as Casual Labour ¢ Do
for short durations like a week or ten days for work of . .

“~ghort duratlons or for emergencies like restoration of

breaches etc., will however continue to hold good., .-

‘ Accordingly, Casual Labour cards will not be Issued to

such labourers nor will their names be entered in CL Live !
Register, .

As per the extant instructions if a substitute/CL who |
was earlier discharged from service on comppletinn of
work or on return of the person against whdse post_he/
she was engaged as Substitute has not "been booked again
in the preceding two| complete Calender years, his/her
name should be struck off from the Live Register.

In view of the above, it is secen that the action taken
in this case is in accordance with the Rules. Asg such,
Smt, Vimala's case for Re-engagement as Substitute or

for putting her namegiin the Live Register cannot be
agreed to". y

This is for information please.

ek , o
. I/t,fot”’c‘fiif%éi””

. ¥ Laxman Rad)
‘tfofChief Personnel Officer

T

Copy to:

- MD/RH/LGD: Matron{GAZ)/RH/LGD: { for information,

e

_(Y. Laxman Rao)
for Chief Personnel Officer



L .

a

| JQ .
SOUTH CLMNTRAL RAIL"2Y.

i .
AT L NILAYAM,
rersonnel Branch,

' secunderabad,
NO.T(L)6S4,/V /SANGH/Reviel / Dated: £-1-61,

- Vol-IX.

DRMs (P) B2A, GTL, UBL, 3C-3G, MG-HYB.,
CWY/LGD, CWM/5(T,MPT, Dy.CHE/NNS/GTTL,
CE/OL, CAORK/C, CSTE, CKE, CCS, CCPS,CHS/LGD.

SUB:- Review TN leeting held with SCRE
SANGH/5C on 16-12-90,

A copy of the illinutes recorded in the above
mentioned meeting'is sent herewith Eor-yoﬁr informa-
tion, Attention is invited tc the minutes of the
subjects pertaining to your DiviéiOn/Unit as indicated
below for taking necessary action ard ad#iée compliance

at an early date:-

DIVISiCN/UNIT. SU3JLCT MOS.

X X X X X

CHS/LGD : TVI/4

(N, K., PRASND. )
for CHIEF ; ERSCNNEL OFFLCER.

ERCL: One,

o
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I COURT

Nq'

CHECKED BY

COMPARED BY APPROVED BY

- . ’ !

IN THE CENTRAL ADMINISTRATIVETKIBUNAL
HYDERABAD BENCH'AT HYLERARAD

THE HON'BLE MR,JUSTICE
{

VICE~CHAT RVAN |
‘L#;pﬁ—-'
THE HON'BLE MR.H.RAJENDRA PRASAD:M(A)
o ' m

ND

DATED: |0 .T7-1998.

}
I.

6§BQ§/JULGMENT

MngfR.Ac/c.A.No.'

_O.a0. 1 1775 "V?

T@AnNov‘ (w,p. : . )

Admit ed and Interlm ﬂlreculonu
lEJSUe - .

i
“Alloed. L
1
Disposed of with directicas

——

Dismilssed. '

Dishi sed as withdrawq,
. |r
Dismiksed for Default,
Ordered/Re jected. ' -

No order as to costs.,

I "smﬁm ELTOR
fl:amm Atministrdive Trivass) |
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